GENTRAL ADMINISTRAT IVE TRIBUNAL
B BANGALORE BENCH

Second Floor,
Commercigl Complex,
Indiranagar,
BANGALORE- 560 33,
Lated:
“ted: 1QDE C 1994
APPLICAT 108 e, 937 of 1994
APPLICANTS s Iﬂr.E.M.Rosarie.,
V/s.
RES PONDENTS ; - Secretary,Deptt.of Per.Pub.Grievances and
Pensions,NDdlhi and others.
Te
1. Sri.P.N.Nanja Reddy, Advocate,
No.187 and 188, First Plgor,
Tenth Cross,Cubbonpet Main Road,
Opp:Municipal Market,Bangalore-2.
2. Sri.é.Vasudeva Rao,
Additional Central Govt.stng.Counsel,
High Court Bldg, Bangalore-].
Subject :—

ITOl‘V'I.‘il"“!J.n(_] Nt Copias of the Order- Passed by the
Central Administrative Tribunal,Bangalare.
=YX .

Please find enclesed herewith @ copy of the ORDER/
STAY ORDER/ INTER Im ORDER/ passed by ihis Tribunal in ¢}

Ne 3bove
mentioned application(s) op 2§-11-1994,
Dssued o ’
a)1eley

1§E&f 67/ ‘%QQ/DEPUTY £GISTRAR
'

JUDICIAL BRANCHES,

gm*




R CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH 3 BANGALORE

ORIGINAL APPLICATION NO.S37/94

DATED THIS THE TWENTYEICHTH DAY OF NOVEMBER,1994

mr. Justice P.K. Shyamsundar, Vice Chairmen

mr. B.M. Rosaric

S/o. Late Lawrence Braggs

aged about 49 years

working 8s Telecom opereative Assistent

(TOA) in the office of the Genereal

Mmanager, Telecocm, Mangalore,

0ld kent Road, MANGALORE - 575 001. eese Applicant

(8y mr. P.N, Nanja Reddy, Advocete)

ve.

1. The Uniocn of Indie
represented by its Secretery
Department of personnel,
Public Grievances and Pension
New Delhi.

2, The Controller of Defence Accounts (p)
Dreupadi Ghat, Alehabad.

3, The pofficer-in-charge
Signal Abhilek karyaleys
Signal Records
P.Be Noe5, Jebelpur 482 991
madhya pradssh.

4, The Gegnersl Manager
Telecom District
0ld kent Road
Mangalore - 575 001

S. The Chief General manager (Accounts)
Telecommunications in Karnate
circle, Gandhinagar, Bang2lore-9. .«... Respondents

(nr. H.V. RaO’ A'COG.S.CO)

O R D ER

Mr. Jastico P.¥. Shyamsundar, Vice Chairman

Reply filed. Argumsnts heard, Admit.




2, i pl:m#ose to dispose of this application
o

finally in the light of the order made in a eimiler

|
application while liisposing of 0.A. No. 159/1992. In

:
terms thereef, I dilrect that Jights of parties to
F

stand regulated\by‘i’ the decieion of the Supreme Court in

1
'

x
SLP No. 1508182 P 1990,

3. githlthis observatien, this application

stands dispossd oﬁ finally. No costs.
| |
|
. ) ‘ ’
sd-

8

\ . .
(P.x. suvwm&uéﬁé;)
© VICE CHATRMAN

ction | '
Centngﬂ Adminisirative Tribunal

" Bangalore Bench
Bangalore




